To Prohibit the Intoxication

*1070 SHRI AFTAB AHMED, M.L.A. : Will the Home Minister be pleased to State:

a) The details of the steps taken by the Government to prohibit the intoxication
in State;

b) The number of cases registered against the drug addicts in State in the last 5
years;

) The number of cases registered under NDPS Act in State in the last 5 years;

d) Number of cases registered under Drug and Cosmetic Act in State in the last 5
years;

e) The number of cases registered against the youths of age 25 years under the

above said Acts in State in the last 5 years together with the steps likely to be
taken by the Government to control the use of some medicines which are not

prohibited but used as drug for intoxication?

Home Minister, Haryana

Sir, a statement is laid on the Table of the House.



Statement in respect of Starred Question No. *1070 of Shri. Aftab Ahmed, MLA.

Sir:

a) A large number of steps have been taken by the State Government to prohibit the

intoxication in Haryana State. Some of such steps are as under :

i)

iii)

vi)

vii)

A dedicated organization, namely, Haryana State Narcotics Control Bureau has
been created on 25.08.2020, which is headed by an Additional Director
General of Police rank Officer with Headquarters in Madhuban, Karnal. The
Bureau has been made responsible for prevention and control of drug
trafficking in Haryana as well as criminal prosecution of all those indulging in
drug peddling, supplying, manufacturing, transportation, distribution and
storage of drugs and Narcotic substances in the State.

District level Anti-Narcotics cells have been created in every district of the
State with a view to apprehend drug peddlers who are active in drug
trafficking. These cells have further been made responsible for taking action
against the abettors and conspirators, aiding the sale of drugs as per Section
29 of NDPS Act.

The Anti-Narcotics cells have been directed to take action against
unscrupulous elements who are involved in sale of pharmaceutical products
without prescription which can be used as narcotics substances.

The Police Stations of the State have been made responsible to prepare data
base/record of all individuals, who were previously involved in NDPS Act
cases and to undertake requisite surveillance qua them with a view to take
substantive as well as preventive action against them.

Local Police Stations have further been directed to take proactive action
against the drug peddlers who are found to be involved in supplying drugs in
schools in co-ordination with the Education Department.

Range Level Anti Narcotics Cells have been created under the direct
supervision of Range IGsP/ Police Commissioners to monitor the District Level
Anti Narcotics Cells, sharing of information within the Range and
spearheading the community outreach programmes for creating awareness
amongst the general public.

A State Level Anti-Narcotics Cell has been created headed by Inspector General

of Police, State Task Force to conduct State level Anti Drug operations.



viii)

xi)

xii)

An Inter-State drug Secretariat has been created in the State Crime Branch,
Hgrs., Panchkula for coordination with the neighbouring states of North Zone
i.e. Punjab, Himachal Pradesh, Rajasthan, Delhi, Chandigarh, and Uttrakhand.
National level Co-ordination is being done through NCORD meetings.

Regular training/courses have been organized for capacity buildings and for
improving the investigation skills as well as the intelligence collection skills of
the Police department with regard to detection and investigation of NDPS
related cases.

All the field Police Officers have been sensitized to focus on good quality
investigation with a view to ensure conviction in these cases.

A coordinated approach is being undertaken with a view to achieve supply
reduction, demand reduction and harm reduction. Police, Health & Family
Welfare, Excise & Taxation, Education & Research, School Education, Social
Justice & Empowerment, Higher Education, Prisons, Food & Drug

Administration Departments are part of the coordinated approach.

62 cases have been registered against the drug addicts in the State in the last 5 years.

15821 cases have been registered under NDPS Act in the State in the last 5 years.

124 cases have been registered under Drugs and Cosmetics Act in the State in the last
5 years.
3049 cases have been registered against the youths of age upto 25 years under the

above said Acts (NDPS Act and Drugs & Cosmetics Act) in the State in the last 5 years.

The State Government is seized of the matter pertaining to the medicines which are

not prohibited but can be used as drugs for intoxication. The issue has been discussed in 1st

State level NCORD meeting held on 04.02.2021 in Chandigarh. The Department of Food &

Drug Administration, Haryana discussed the need to issue directions to drug manufacturers

and the wholesellers to submit record of medicines having potential to be used as

intoxicants to Senior Drug Control Officers every month who then submit monthly return to

Food & Drugs Administration, Haryana. Further action is to be taken by Food & Drug

Administration after examining the pattern of the use. If necessary, the State Government

shall approach concerned authorities to ban the drugs or to take any other appropriate

action.
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